GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA

UNSTARRED QUESTION NO. †1226
TO BE ANSWERED ON FRIDAY, THE 27TH JULY, 2018

Pending cases in High Courts and subordinate courts

†1226. SHRI HARIVANSH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the total number of cases pending in High Courts and the subordinate courts for last ten years or more;
(b) the details thereof; and
(c) the steps being taken by Government to address the same?


ANSWER
MINISTER OF STATE FOR LAW AND JUSTICE AND CORPORATE AFFAIRS
(SHRI P. P. CHAUDHARY)

(a) & (b): Data on pendency of cases in the High Courts and District / Subordinate Courts is maintained by the respective High Courts.  As per information available as on 23.07.2018 on the web-portal of National Judicial Data Grid (NJDG), 9.94 lakh cases were pending in various High Courts for more than 10 years.  High Court-wise details of such cases are  at Annexure – I.  As on 23.07.2018, 22.90 lakh cases were  pending in various District and Subordinate courts of the country (excluding State / Union Territories of Arunachal Pradesh, Nagaland, Lakshadweep and Puducherry) for more than 10 years.  State / UT – wise details of such cases  are  at Annexure -II.

(c): The Central Government has taken several steps to provide an ecosystem for faster disposal of cases by the judiciary.  The National Mission for Justice Delivery and Legal Reforms established by the Government has adopted a coordinated approach for phased liquidation of arrears and pendency in judicial administration through various strategic initiatives, including improving infrastructure for courts, leveraging information, communication and technology (ICT) for better justice delivery, and filling up of vacant positions of Judges in High Courts and Supreme Court.  The major achievements during the last four years are as follows.
(i)  As on date, Rs. 6,302 crores have been released since the inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary in 1993-94. Out of this, Rs.2,858 crore (which is 45.35% of the total amount released till date) has been released to the States and UTs since April, 2014.  The number of court halls has increased from 15,818 as on 30.06.2014 to 18,444 as on date and number of residential units has increased from 10,211 as on 30.06.2014 to 15,853 as on date under this scheme.  In addition, 2,709 court halls and 1,472 residential units are under construction.  The Central Government has approved continuation of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020 with an estimated additional outlay of Rs.3,320 crore.
(ii) Number of computerised District & Subordinate courts has increased from 13,672 to 16,089 registering an increase of 2,417 during 2014 to 2018.  
(iii) National Judicial Data Grid (NJDG) has been made accessible to   provides citizens to provide  online information about case filings, case status and electronic copies of orders and judgments from district and subordinate courts that have already been computerized. Information regarding 10.15 crore including 2.75 crore pending cases and more than 6.97 crore orders / judgments are available on this portal.  
(iv) eCourts services such as details of case registration, cause list, case status, daily orders & final judgments are available to litigants and advocates through eCourts web portal, Judicial Service Centres (JSC) in all computerised courts, eCourts Mobile App with facility of QR Code (6.8 lakhs downloads), email service, SMS push & pull services. eCourts Project has been consistently amongst the top 5 Mission Mode Projects of country with a total number of transactions during Phase II at 127.06 crore.
(v) During May 2014 – 23 July 2018, 18 Judges were appointed in Supreme Court; 349 new Judges were appointed and 316 Additional Judges were made Permanent in the High Courts. Sanctioned strength of Judges of High Courts has been increased from 906 in May, 2014 to 1079 currently. Similarly the sanctioned strength of Judicial Officers in District and Subordinate Courts has been  increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018. Further,the working strength of Judicial Officers in District and Subordinate Courts has  increased from 15,115 as on 31.12.2013 to 17,109 as on 31.03.2018.
(vi) Further, in pursuance of resolution passed in Chief Justices’ Conference held in April, 2015, Arrears Committees have been set up in 24 High Courts to clear cases pending for more than five years.  Arrears Committees have been set up under District Judges too. An Arrears Committee has been constituted in the Supreme Court also to formulate steps to reduce pendency of cases in High Courts and District Courts.
(vii) In order to reduce cases pending in courts for over 10 years, the Government launched the Nyaya Mitra Scheme in April 2017. Under the Scheme, retired judicial officers are engaged and designated as ‘Nyaya Mitra’ to facilitate expeditious disposal of the cases pending over 10 years.  In the first Phase, 15 Nyaya Mitras  have been engaged in 15 Districts of Rajasthan, West Bengal, Bihar, UP and Tripura.
(viii) An amount of Rs.330 crore has been released to National Legal Services Authority (NALSA) during 2014 to 2018 which is the highest ever. 140.63 lakh pending cases have been settled by National Lok Adalats during 2015 to 2017. 86.14 lakh pending cases have been and 103.73 lakh pre-litigative cases were settled in Regular Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases were relating to public utility services were settled in Permanent Lok Adalats during 2015-16 to 2017-18.
**************

Annexure - I
Statement referred to Rajya Sabha Unstarred Question No. 1226 for reply on 27.07.2018
Cases pending for more than 10 years in High Courts as on 23.07.2018
	Sr. No.
	High Court Name
	Number of Cases pending for more than 10 years

	1
	Allahabad High Court
	2,71,619

	2
	High Court of Bombay
	1,45,425

	3
	High Court of Punjab and Haryana
	1,07,243

	4
	Calcutta High Court
	92,698

	5
	High Court of Rajasthan
	69,464

	6
	High Court of Madhya Pradesh
	64,877

	7
	Madras High Court
	51,044

	8
	High Court of Judicature at Hyderabad
	45,652

	9
	Orissa High Court
	34,336

	10
	Patna High Court
	23,149

	11
	High Court of Kerala
	18,858

	12
	High Court of Jharkhand
	15,204

	13
	High Court of Gujarat
	13,390

	14
	High Court of Jammu and Kashmir
	9,716

	15
	High Court of Delhi
	8,577

	16
	High Court of Chhattisgarh
	7,098

	17
	High Court of Karnataka
	6,075

	18
	High Court of Manipur
	3,980

	19
	High Court of Uttarakhand
	3,805

	20
	High Court of Himachal Pradesh
	1,468

	21
	Gauhati High Court
	335

	22
	High Court of Meghalaya
	17

	23
	High Court of Tripura
	2

	
	Total Cases 10 Years And Above
	9,94,032


Source: National Judicial Data Grid.
************

Annexure - II
Statement referred to Rajya Sabha Unstarred Question No. 1226 for reply on 27.07.2018
Cases pending for more than 10 years in District and Subordinate Courts as on 23.07.2018.
	Sr. No.
	State / UT
	Number of Cases pending for more than 10 years

	1
	Uttar Pradesh
	9,15,128

	2
	Bihar
	2,70,988

	3
	Maharashtra
	2,59,273

	4
	West Bengal
	2,35,632

	5
	Gujarat
	2,02,191

	6
	Orissa
	1,78,138

	7
	Rajasthan
	70,437

	8
	Tamil Nadu
	42,157

	9
	Karnataka
	33,190

	10
	Madhya Pradesh
	14,765

	11
	Jharkhand
	12,234

	12
	Telangana
	11,321

	13
	Kerala
	9,077

	14
	Andhra Pradesh
	5,927

	15
	Delhi
	5,396

	16
	Uttarakhand
	4,465

	17
	Jammu and Kashmir
	4,436

	18
	Assam
	3,634

	19
	Tripura
	2,738

	20
	Chhattisgarh
	2,394

	21
	Goa
	1,867

	22
	Punjab
	1,338

	23
	Himachal Pradesh
	940

	24
	Andaman and Nicobar
	915

	25
	Meghalaya
	745

	26
	Haryana
	714

	27
	Manipur
	432

	28
	Dadra and Nagar Haveli at Silvasa
	318

	29
	Diu and Daman
	56

	30
	Chandigarh
	54

	31
	Mizoram
	40

	32
	Sikkim
	2

	
	Total Pending Cases(Registered) over 10 years
	22,90,942


Source: National Judicial Data Grid.
************




